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| Uha-ther'\ﬁs porters of local papers may be allowsd -t’_n}/
see the judgment

2. ~To be referred to the Reporter or not ? ﬂ/

3.  Uhether their Lordships wish to see the fair copy of *
the judament ? |

4, Whether toc be circulated te 211 other Benches ?
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.L Kegistratien O.A. Ne. 430 ef '%;‘;-:5-'71.
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Bachan Lal °ose ces see 3

versus

Unioﬁ-f India
and ethers P aew e

Hen, Mr, Justice U.C. Srivastava, V.C.
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( By Hen. Mr. Justice U.G. sriwsiava,gﬁ o)1

The grievance ef the applicant is that he was

N

_ ||
net trade tested and he has net teen premeted, that |

| is why, he has appreached the Tribunal prayigg that
a mandamus be issued directing the respendents te |
pay the applicant'!s salary net belew the pay ef
juniers whe have been premeted fer the pest of Masen
o ignering the applicant's claim, and that the ra#isad'1

pay scale may alse be given ts him. ‘rl

24 The applicant whe jeined in the Nerthern

| oI Railwaga as Khalasi in-the yearrl975, was sent fer
| iﬂ trade test as Masen in the year 1988, rha:rasu;t

oy of which, accerdipgg te him, has nst been declared.

o N Accerding te the respendents Shri Jagsnnat

sdd Shiv Ram have bbis werking as Khalasi gt%mui

te the Masens and being senier mest persens

were %riah'%!ﬁﬁﬂd‘lqﬂmiﬁin iﬂﬂ;if%ﬁ!ﬁp#gz%&qgjrl

~ Trade test premeted as Masen @m&ﬁ the

IRl o tf Bs. 950-1500, end it has been alse centandvd §
A 2 i -, e F*‘M ﬁ M P

i "'"" '- n a0 }
= hx} .".':' P ety | SR T ."_"‘_ = e 4"""‘" - —"-' a "_'_\-*
& - ™ 5 I o o ‘
i | s -
> L .‘ - " - L3




of Civil Greup, te @88 which tm |
has been premeted in grade eof Rs. ?:'h'
applicant has failed te give the name eof hiﬁ‘“ ‘T‘

perssns whe has been premeted te Civil Greup t
which the applicant belengs,

4, Accerdingly, the respendents are dﬁztntﬁi
te give an eppertunity té the applicant te apgpear
in the trade test and in case, he succeeds in the
same, he may be given premetien 1like ether persens
we.e f, due date , The applicatien is dispisad of

with the aheve terms. Ne erder as te the c-sts.
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